
., W,I"." .. _. PHALGUNA 20. lUll (S .. XA) so 

tr ... ughlng of under frame wiring, 
etc. 

(2) Adoption of effective secun ty 
measures in providing protection 
to coaching stock at stations and 
yards by R. P. P. 

M8intalnin~ round the clock 
walch by the R. P. F. of the Loco, 
Carrialle and Wallon Shops and 
Slore, and manning their exits. 

(3) Deployment or armed R P. F. 
staff in affected yards aDd pockets. 

(4) Close watchinll over the movement 
of criminals by the R. P. F. aDd 
deployment of plain-c1othos staff 
(or c"lIection of information and 
effectinl raids on receiven of slO
len property. 

(5) Arreotin!! and prosecution of offen· 
de" under the RP(UP) Act, 1966. 

(6) Utilisation of R. P. F. 0011 Squads 
in affected yards and SoctiOD •. 

(d) Number of convic- } 491 
lions for such thefts dur-
Inl the )ear 1968. 

Amount of slolen pro- } 
perty recovered durintl the Rs. 430 lakhs 
year 1968 

(el 

Year No. of Railway 
employees 
dismissed 

1966 4 

1967 11 

1968 5 

Le,y of EducatioD Taxes 00 Schedu
led C •• tes aDd Sdleduled Trlbel 

People In Abmedbad 

US). SHRI S. M. SOLANKI: Will 
the Minister of LAW AND SOCIAL WEL
FARE be pleased to state: 

(a) whether it ii a fact that tbe CDr
poratioD aDd the ReveDuo DopertmoDI col
lect education tax in tbe cities like Ahmeda
bed from tbe Icbeclulod cute people thouab 
Iho, .re pven freo education; .nd 

(b) whether Government propose to 
sook iDform .. tion from the Gujarat Govern
meDt to,ardiDI thit kiDd or lax aDd tbelr 
r,.~tioD tberelO ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE DE
PARTMBNT OF SOCIAL WELFARE 
(SHRI MUTHYAL RAO): (a) and (b). 
An Education Cess of nominal value. which 
cDnsists of (a) a surcharge on all lands 
except lands which are included within a 
village site aDd not assessed to land revenue 
and (2) a tax on lands and building' In 
Urban areas. Is levied on all Ihe membors 
of geDeral public (including Scheduled 
C •• tes) uDdor the Gujaral Bducalion Cess 
Acl, 1962. Tbe Cess i. in fact. a levy on 
property colle"led for the purpose of meet
iDtI Iho cost of oducation in Ibo Stato of 
Gujarat. Ai notintl Inequitable or dis
criminatory i. disclosed. Ihere would ap
pear to be no case for Contral Interference 
in this mailer. 

Addillonal P .... ntler Train bet"een 
Itar.1 and Allababad 

24S4. SHRI NITlR<\J SINGH 
CHAUDHARY: Will the Minister of 
RAILWAYS be ple.sed to stalo : 

(8) whether the demand for aD addl· 
tional Passenller Train on the Itarsi-Allaha· 
bad section of tho Cenlral Railway il bo
inl made siDce 10DtI ; and 

(b) the realons why It has not yel boon 
met and whon il Is IIleely to be met? 

THE MINISTER OF RAILWAYS 
(0 .... RAM SUBHAG SINGH): (a) Yes. 

(b) This demand II oxpected to be lub· 
stantially mel wilh the iDcrease in tbe 're
quency of 4IDD/42UP Janata Elpreslel from 
four to lix hEMS a weele bot ween Bombay 
VT aDd Allahabad witb otfoct from 1.4.69. 

I8dqtrlal Llceal., Pollc, 

24SS. SHRI RAMACHANDRA 
VEERAPPA: Will Iho MiDister of IN
DUSTRIAL DEVELOPMIlN r. INTERNAL 
TRADE AND COMPANY AFFAIRS br 
pleaaod to Ita Ie : 

(a) wbetber the PUDjab GoverDmcnl 
have urlled tbe UDloD Oovern ...... ' '0 re
c •• 1 tbe Industrial IIceMin, policy In the 
private ICCtor undortaklllll ; and 

(bl if 10. Ilta reaction of Government 
tlaerOlIl ? 




